
Order with  Sjgnature

8.2 -8-ZOO At   the   very  .outset   Mr.   A.   Moulik,
t

leaned  senior counsel  assisted  b.v Mr.  N.G.  Sherpa,`

learned counsel  for the petitioners submitted that the

petitioners desire to withdraw this case as the matter
..,.

has  become   infructuous   in   view  of  the   amended
J

provisions  of  Section  5A  of the  Sikkim  Sales  Tax

Act,   1983.     Heard  also  M.   S.P.   Wangdi,  learned

Advocate  General  ass.iste¢  by  Mr.  J.B.  Pradhan  and

M. Karma Thinlay, learned Govt. Advocates for the

State respondents.   In view of the above position, the

case is closed as withdrawn.
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